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THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA) : The House re-
assembled at 2 pP.M.

The House then adjourned
for lunch at one of the clock.

The House reassembled after Ilunch
at two of the clock, THE DEePUTY
CHAIRMAN in the Chair.

ALLOCATION OF TIME FOR GOV-
ERNMENT AND OTHER BUSINESS

THE DEPUTY CHAIRMAN: 1
have to inform Members that the Busi-
ness Advisory Committee at its meeting
held today has recommended allocation
of time for Government and other busi-
ness to be taken up during the current
session as follows :—

1. The Food Corporations
(Amendment) Bill, 1968,
as passed by the Lok Sabha
—two hours

2. Consideration and return of 1
the Appropriation Bills re-
lating to the following :

(a) Supplementary Dema-
nds for Grants (Railways)
for 1968-69.

(b) Demands for  Excess
Grants (Railways) for
1966-67.

(¢) Supplementary Demaunds |
for Grants (Punjab) for
1968-69,

(d) Supplementary Demands
for Grants (Pondicherry) |
for 1968-69, J

(7 hrs.
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(e) Supplemeuntary Demands)
for Grants (General) |
for 1968-69.
+7 hrs,
(f) Supplementary Demands |
for Grants (Bihar) for |
1968-69,

3. Discussion on the Resolu-
tion by Shri Sundar Singh
Bhandari regarding disap-
proval of the Essential Ser-
vices Maintenance Ordi-
nance, 1968, and considera-
tion and passing of the
Essential Services Mainte-
nance Bill, 1968, as passed
by the Lok Sabha. 7 hrs.

4. The Tegislative Assembly
of Nagaland (Changein Re-
presentation) Bill, 1968,
as passed by the Lok Sa-
bha,

5. The Indian Tariff (Amend-
ment) Bill, 1968, as passed
by the Lok Sabha.

1 hr.

2 hrs.

6. Motion for concurrence
for reference of the Consti-
tution (Twenty-second
Amendment) Bill, 1968, to
a joint Committee . 1hr, 30 mts, .

+

7. Discussion on International
Situation . 4 hrs.
8. Discussion on the situation
arising out of the move-
ment of teachers of Uttar
Pradesh . 2 hrs.
The Committee also recommended
that the House might sit every day till
7.00 p.Mm.

SHRI BHUPESH GUPTA (West
Bengal) : Is the Essential Services Main-
tenance Ordinance there? Also the
Essential Services Maintenance Bill?

THE DEPUTY CHAIRMAN : Yes.

SHRI BHUPESH GUPTA : I move
that this item be deleted from the list.

THE DEPUTY CHAIRMAN : No,
no, there is no question of deleting
anything from the list.

SHRI BHUPESH GUPTA : Here is
the motion and I formally move that
this item be excluded.
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THE DEPUTY CHAIRMAN: I do
not think you can move it now.

SHRI BHUPESH GUPTA : I have
moved it. On a point of order; it is
my right to move it; you cannot take
away that right.

THE DEPUTY CHAIRMAN : How
can you at this stage?

SHRI BHUPESH GUPTA: I am
moving it; I have moved it; it is my
right,

THE DEPUTY CHAIRMAN: Un-
der what rule?

SHRI BHUPESH GUPTA : Please
see the rules. I think it has to be adopt-
ed by a motion. So I have moved a
motion,

THE DEPUTY CHAIRMAN: We
are not adopting anything. We are only
announcing the business for the rest of
the current session. We have no motion,
Also we are not adopting anything, We
are not accepting or rejecting anything.
I have merely announced the business.
I am not putting any item to the House
for vote.

SHRI BHUPESH GUPTA : This is
not adopted then.

THE DEPUTY CHAIRMAN : I just
announced to the hon. Members of this
House what the Business Advisory Com-
mittee had discussed and decided on.

SHRI BHUPESH GUPTA : It is all
right then. Sometimes we must remind
ourselves about the rules. I know how
people go wrong on rules sometimes.
When you announce a thing, normally
it is adopted in the absence of any ob-
jection raised. If you do not want this
to be voted upon, I have no objection.
Lest it should be taken as adopted, I
raised an objection in the form of a
motion that I moved, and it was for
exclusion of that Essential Services
Maintenance Ordinance and the Bill
arising therefrom.

THE DEPUTY CHAIRMAN : Now
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THE ADVOCATES (SECOND
AMENDMENT) BILL, 1968—contd.

New Clause 33A

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI MO-
HAMMAD YUNUS SALEEM): I
move :

12. “That at page 9, after line 28,
the following new clause be inserted,
namely :—

‘33A. Amendment of section
49.—In section 49 of the principal
Act, after clause (ae), the follow-
ing clause shall be inserted, name-
ly :—

(aee) the minimum qualifica-
tions required for admission to
a course of degree in any recog-

RE:

nised University;

The question was put and the motion
was adopted.

New Clause 33A was added to the
Bill.

Clause 34 was added to the Bill.

Clause 35—Insertion of new sections
58AC, 58AD and 58AE

SHRI MOHAMMAD  YUNUS

SALEEM : I move :

13. “That at page 10, for lines 9
and 10, the following be substituted,
namely :—

‘35, Insertion of new seclions
58ABB, 58AC, 58AD and 58AE.
—After section 58AB of the princi-
pal Act, the following sections shall

- be inserted namely :—

58ABB. Special provisions
with respect to certain law gra-
duates for being admitted as ad-
vocates—Notwithstanding  any-
thing contained in this Act or
any judgment, decree or order of
any court or any resolution
passed or direction given by the
Bar Council of India, no person
who, after having secured a dip-
loma in three years’ course in
rural services awarded by the
National Council for Rural
Higher Education, Ministry of
Education, Government of India
has, before the commencement of



